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principles of international law and 
peaceful coexistence. Each nation has 
a right to choose its own political and 
socio-economic system. Whatever pro-
blems a country may have with any 
country, neighbouring or distant, solu-
tions of such problems must be found 
through peaceful means. Nations must 
learn to respect each other's national 
sover<:!ignty and territorial integrity. 
They must refrain from interfering in 
each other's internal affairs under any 
pretext whatsoever. They must settle 
their dispute.s peacefully and bilateral-
ly. We were particularly concerned 
at the continuing tensions in South 
East Asia and West Asia. 

In the fip.ld of bilateral relations all 
the countries I visited were keen to 
strengthen further their existing eco-
nomic and commercial cooperation 
with India and discover new avenues 
for such collaboration. We on our part 
are prepared to do so. 

On my way home I had a brief stop-
over in Frankfurt during the course of 
which I had an hour long meeting with 
FRG Chancellor Herr Schmidt and also 
an informal meeting wit.h the represen_ 
tatives of the German Chamber of 
Commerce and Industry, and other 
important business interests keen on 
promoting collaboration in India or in 
joint ventures abroad. I am happy to 
~eport that my discussions with the 
FRG Chancellor revealed a broad 
agreement on the few important 
issues we could discuss within the time 
available. In my discussions with the 
representatives of the business inte-
rests I found a meaningful attitude 
towards collaboration in various fields 
and a keen desire to visit India for 
the purpose. 

I shOUld like to conclude rby saying 
that today, more than ever before 
India's foreign policy is being under: 
stood and appreciated as a policy in 
favour of world peace detente and 
stability. My visit h;s served to 
strengthen India's relatiOll6 with these 
countries and opened new avenues for 
further cooperation to mutual benefit. 

I would like to take this opportunity' 
to place on record my thanks to Presi-
dent Brerzhezv and Prime Minister 
Kosygin, to First Secretary Gierek and 
Prime Minister Jar03zewicz, to Presi-
dent Husak and Prime Minister Strou-
gal, to President Tito and Prime Minis-
ter Djuranovic for the cordial welcome 
and hoopitality extended to us during 
cur stay in their countries. I would 
also like to express my thanks to 
Chancellor Schmidt for having found 
the time to come to Frankfurt for a 
very useful exchange of views. 

SHRI K. P. UNNIKRISHNAN 
(Dadagara) : Sir, I demand a dis-

cussion on the international situation 
in this session itself. I hOPe you will 
heip us by finding time wileI' this 
5tatement could also be discussed. 

SHRI p. VENKATASUBBAIAH 
(Nandyal): There should be a discus-
sion on this. 

MR. SPEAKER: I had already prO-
mised that to the House. 

14.13 hrs. 
LOKPAL BILL-Contd. 

[MR. DEPUTY SPEAKER in the Chair] 

SHRI P. VENKATASUBBAIAH: As 
I was saying before the House rosp 
for lunch, the provisions and objectives 
of the Lok-Pal Bill run contrary to 
the concept of rooting out corruption 
from public life This Bill, as it stands 
today, is neither fish nOr fowl. 

SHRI K. P. UNNIKRISHNAN: It is 
fishy. 

SHRI p. VENKATASUBBAIAH: 
The Bill has been mutilated and 
brought to this stage where nothing 
could rbe achieved; they would not be 
able to eradicate corruPtion from 
places of power by this sort of a Bill. 
All the exercise that has been carried 
on for manufacturing this BilI-I will 
deliberately use the word 'manufactur-
ing'-is to take vengeance retrospec-
tively. The main purpose of this Bill 
is to bring into its purview offences 
that have been committed five years 




